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(c) The Government of Madras
have accepted most of the recomn.cn-
dations particularly those rela.ne to
the cetting up of a Panchayvatli Raj
Finunce Corporation, jminimum main-
tenance grant of Re. 1/- per
capita to each Panchayat, earmarking
of a sum @ Rs. 10/- per -capita
of the rural population 1 the Fourth
Plan for unspecifieg 1oc | develupment
work: to be given to Panchayati Raj
bodies on a matching basi:, vesting
of all services and institutions of a
local nature jn the Panchayat Samiti
and vesting of pubiic lands, trees,
ponds and tanks along with fishing
rights ete, in the Panchayat,

Shri Shree Narayan Das: While
circulating this report tp the various
States, may I know whether any
time-limit wag' fixeq by which they
had to submit their comments?

Shri B, S. Murthy: Yes, Sir, Ori-
ginally we requesteq them 1o send
their comments within one month, but
they said, that this being a verv
important project, they would like to
have more time to consider all aspects
of the recommendations of this com-
mittee. .

Shri Shree Narayan Das: Some of
the recommendations specially relate
to the Central Governmeni. May I
know whether they have given consi-
deration to them and, if so, what are
the decisions taken with regard to
those recommendations which special-
ly concern the Central Government?

Shri B, S. Murthy: The Ministry
is in contact with the differcnt agen-
cies concerned like Reserve Bank of
India, Finance Ministry and Planning
Commission, but no final decision has
been taken,

Shrimati Savitri
know in what way the Panchayati
Raj Fund of Rajasthan is different
from this Finance Corporation and
whether the Rajasthan Government
have also approached the Central
Government to give the same facili-
ties to the Panchayati Raj T'und of
Rajasthan?

Nigam: May I
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Shri B. S, Murthy:

ing the reactions of

Government.

We are await-
the Rajasthan

Shrimati Savitri Nigam: My ques-
tion has not been answered I wanted
to know, in what way this fund estab-
lished long ago is different from the
Finance Corporation funq which is
going to be set up now,

Shri B, S. Murthy: Trce Corpora-
tion is intended to be brought into
existence by creating shares of Rs, 100
each and the shares nre going to be
subscribed to by the Central Govern-
ment, State Governments, Panchayati
Raj institutions, LIC, Reserve Bank
and other allied institutions whereas
this is not the set-up of the Rajasthan
Fund.

Shri Malaichami: May I know whe-
ther the report of the studv team has

suggested providing a porfiop * _the
land revenue towards augmenting
Panchayati finances?

—

Shri B, S. Murthy: Yes Sir; this
is one of the recommendations,

sft forg ammawm : w@ AT T
AT &7 I FO R fE TaaHed
% fom feoedza &1 o0 & faar mn
&, 7ur 39 % arg wrd avew fee fEa
mifs ez aafoead?

Y @0 go wfa : Hx s famr

g

Federations of Consumer Co-ope-
ratives

+

Shri D. N, Tiwary:

E Shri Bishanchander Seth:
Skri B. P, Yadava:
Shri Dhaon:
Shri Bhagwat Jha Azad:
Shri Bibhuti Mishra:
Shri P. R Chakraverii:
Shri P. C. Borooah:
Shri M. L. Dwivedl:

190



1303
| Shri 8. C, Samaata:
| Shri B. K Das:
[ Shri Warior:
Will the Minister of Community
Development and Cooperalion be

picased to state:

(a) whether it 1s a fact that Gov-
ernment are considering a proposal for
seiting up federations of consumer
Co-operatives in Slales;

(b) if so, when the scheme is likely
tc take effect and the States which
have agreed to the proposal; and

(c) the main functions of the above
federations?

The Deputy Minister of Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes Sir.

(b) A drafi{ sciaeme has been drawn
and communicated tu the State Gov-
ernments for their comments, Three
State Governments nave so far com-
municated their acceptance of the pro-
posal. Steps are under consideration
tc implement the sclieme in the y:zar
1964-65.

(¢) The main functions of the fede-
ration are indicated jn a statement
laid on the table of the Sabha.

STATEMENT
The main functions:—

The state federation wil] have the
following functions:

(i) To make wholesale purchases;
(ii) Processing;

(ii1) Manufacturing of consumer

goods;

{iv) Import of permissible items

of consumer goods;

{v) To render technical assistance
and guidance to the wholesale
stores;

(vi) To control the cadres of em-
ployees of affiliated stores;

(vii) To do promotional and edu-
cational work.
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Shri D. N. Tiwary: May 1 know
which are the States which have gent
their comments and what are their
comments.

Shri Shyam Dhar Misra: Madras,

Maharashtra and Orissa have sent
their comments.
Shri D, N. Tiwary: May I know

whether the Government is aware that
in Bihar, district cooperative associa-
tions have been formed, people have
taken shares and also the consuming
centres have been established, but
there is no sale to the consumers?

Shri Shyam Dhar Misra: Broadly
that has been the picture so far in
Bihar. We have been insisting on the
State Government to expedite action
on the proposals already sent from
here. We sent the money from the
Corporation. Now since the last two
months, action has been taken and they
are going ahead,
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Shri P. C, Borooah: May I know
whether these federations will elimi-

nate the need for the seiting up of co-
operative super markets: if o, how?

Shri Shyam Dhar Misra: These
federationg will not be a substitute for
co-operative super markets. They will
only be federations of wholesalers in
the State for organising processing
units below and giving various ser-
vices likg commercial guidance, tech-

nical guidance and educational guid-
ance to the co-operative organisa-
tions.

Shri Warior: May I know whether
these federations will operate only
through the district co-operatives or
these units will themselves operate

directly?

Shri Shyam Dhar Misra: No, Sir;
they will strictly operate through
the district co-operative wholesale

stores and not through co-operatives
below.
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[ Shri Pottekkatt:
| Shri Bibhuti Mishra:
*191. { Shri Subodh Hansda:
Shri S, C. Samanta:
LShri Mohan Swarup:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether Government have taken
any final decision mn the matter of
selecting of suitable site for a Gene-
ral Post Office for New Delhi;

(b) if so, the site sclected for the
purpose;

(¢} whether the design of the build-
ing has also been approved; and

(d) when the work will commence?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Not yet, Sir.

(b) and (¢). Do not arise,

(d) The work will commence after
a site is allotted to the Department
and after all the formalities such as
preparation of plans, estimates etc.,
are completed.

Shri Pottekkatt: May I know the
reason for the delay in selecting a site?

Shri Bhagavati: There is no delay
as such. Because the plot of land
which we wanted could not be allot-
ted so far by the Ministry of Works,
Housing and Rehabilitation, we have
now approached them for a plot of
land suitable for the purpose. We





